
Company: Sol Infotech Pvt. Ltd.
Website: www.courtkutchehry.com

Printed For:
Date: 20/01/2026

(2005) 02 JH CK 0029

Jharkhand High Court

Case No: Writ Petition (S) No. 475 of 2005

Bikas Mahli APPELLANT
Vs

State of Jharkhand and Others RESPONDENT

Date of Decision: Feb. 10, 2005

Acts Referred:

• Constitution of India, 1950 - Article 226

Citation: (2005) 2 JCR 90

Hon'ble Judges: S.J. Mukhopadhaya, Acting C.J.

Bench: Single Bench

Advocate: Brajesh Kr. Singh, for the Appellant; AG, for the Respondent

Judgement

@JUDGMENTTAG-ORDER

S.J. Mukhopadhaya, A.C.J.

1. This writ petition has been preferred by the petitioner for direction on the
respondents to consider his case for compassionate appointment.

2. According to the petitioner, his father late Mangal Ram was in the services of the
State and died in harness on 12th July, 1995. The mother of the petitioner,
thereafter, applied for compassionate appointment but it was not accepted by the
respondents by letter dated 4th September, 1996 on the ground of overage.
Thereafter, the mother of the petitioner sought for appointment of the petitioner
when the respondents informed by letter dated 11th July, 2001 that they have
agreed to provide employment to the petitioner.

3. The grievance of the petitioner is that though he was completed all the formalities
and submitted his application but no final decision has been taken by the
respondents.



4. Counsel for the State submits that the matter will be looked into and appropriate
order may be passed, if so required.

5. In the facts and circumstances, the case is remitted to the Superintendent, T.B.
Sanatorium, Itki, Ranchi with direction to take up the matter with the competent
authority including the Civil Surgeon-cum-Chief Medical Officer, who in their turn,
will decide the claim by a reasoned order and communicate the ground of the
decision taken to the petitioner, within four months from the date of
receipt-production of a copy of this order.

6. It may be mentioned that this Court has not determined the question whether the
petitioner is eligible or entitled for compassionate appointment or not.

7. This writ petition stands disposed of, with the aforesaid observation/directions.
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